
 07  Problem  of

 {Shrimat;  Maya  Ray}
 Bétore  aitting  down,  may  I  urge

 that  the  time  we  have  devoted  to  dis-
 cussing  =  this  डा  probtiem,  and
 may  I  say;  a  problem.  which  ‘has  as-
 sumed’  horrifying  .  proportions,  has
 not  been  a  mere  waste  of  time

 MR.  DEPUTY-SPEAKER:  Now,  has
 the  hon.  lady  Member  the  leave  of  the
 House  to  withdraw.  her:  Resolution?

 SEVERAL  HON,  MEMBERS.  Yes.

 SHRI  JYOTIRMOY  BOSU:  No.

 ME  DEPUTY-SPEAKER:  I  will  put
 dt  to  the  House  aguin

 Is  it  the  pleasure.  of  the  House  that
 Srimati  Maya  Ray  be  given  leave  to
 ‘withdraw  her  Resolution?

 SEVERAL  HON.  MEMBERS:
 SHRI  JYOTIRMOY  BOSU  No.

 MR.  DEPUTY-SPEAKER:  I  think,

 Yes,

 the  ‘Ayes’  have  it,  the  ‘Ayes’  have  it—_
 I  think  there  isa  technical  flaw

 ‘there,  If  there  is  any  objection  toit,
 “the  House,  has  to  decide  it.

 I  will  again  put  it.  to-the  House.

 SHRI.  N.  MUKERJEE  (Calcutta-
 North.Zast):,  Even  if  one  Member
 objects,  the  leave  to  withdraw  the
 Resolution  cannot  be’  given  by  the
 House.  -  It  will  have  te  be.  put.to.the

 “House.

 <dtaw  my  ed.
 'Y-RGAKER  .  So;  I  take

 ee  PECEMBER  83972  =

 SHRI  JYOTIWMOY  BOSU:  I  with  _

 "piles  y:  eh  oe

 1103,  hes.

 RESOLUTION  RE:  LAND  REFORMS

 SHRI  A.  K.  GOPALAN.  (Palghat)
 Min.  -Deputy-Speaker;  Sir,  I  beg  to

 “Moves

 “Tais  House  calls  upon  the  Cen-
 trai  Givernment  to  recommend  to
 al}  the  State  Governments  to  enact
 effective  land  referms  before  the
 26th  January,  973  through  which
 the  land  monopoly:  of  landlords  is
 ‘broken;  ‘all  the  exemptions  are
 ‘done  away  with  and  celling  —  is
 fixed  in  such  a  way.  so  that  suffi-
 cient  land  is  made  available  for
 distribution  to  the  agricultural
 workers  and  poor  peasants.”

 First,  of  all,  I  want.  to  say  that  the
 notice  given.  by  me  and  what  is  in
 the  Order  Paper  are  different.  I  do
 neat  knew  why  there  is.  this.  difference
 One:  portion  of:  the  notice.  given  by  me
 is  taken;  away.  and.  it  is  the  Jast  portion
 that  is  given  here.  I.do  not  know  the
 reason.  My  notice  was  as  follows:

 The  House.  is  of  the  opinion  that
 the  propesed  land  legislations  and
 the.  Acts  adopted:  by  various  .  State
 Governments  with  the  object  of  dis-
 teibuting.  land,

 eae.
 the.  tiers,  is.  prov-

 gax..  All,  recommenda- :  ing  another

 Jandigrls
 ee

 to  apsort:  to,  -dubi-
 ta,  .  protect.  thely,  .in-

 ह".  House,  therefore.  ee

 it  that  it  is  the  pleasure of  the  House  a  Hot
 to.giwe:  her:  leaxe  -to.  withiraw’
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 As  far  as  this  Resolution  is  concern-
 ed,  I  am  glad  that  it  has  come  after
 discussing  the  Resolution  on  Un-
 employment.  Unemployment  is  a
 problem  and  land  reform  is  a  solu-
 tion  for  that  problem.  Though  it
 will  not  be  at  complete  solution,
 there  will  be  some  solution.  If
 jJand  is  distributed  and  all  the  waste
 Jand  faliow  land,  is  taken  and  given,
 it  would  be  a  solution  for  the  problem
 of  unemployment.

 First  of  all,  as  I  said,  my  original
 resolution  was  one  thing  andthe  re-
 solution  given  in  the  Order  Paper  is
 another  thing.  I  do  not  know  whether
 you  will  allow  the  original  motion  to
 be  discussed  or  the  motion  that  is  in
 the  Order  Paper.

 MR.  CHAIRMAN;  The  motion  as
 given  jn  the  Order  Paper  is  to  be  dis-
 cussed  now.

 SHRI  A.  K.  GOPALAN:  It  may  be
 régorded  that  the  first  portion  of  my
 motion,  as  I  read  out  here,  has  been
 left  out.

 MR.  CHAIRMAN:  About  _  that,
 whatever  you  have  said  has  gone  on
 record.

 SHRI  A.  K.  GOPALAN:  This  is  a
 very  important  question.  It  is  not
 only  an  economic  problem  but  it  is  a
 social  problem  and  a  political  problem.
 As  far  as  the  question  of  unemploy-
 ment  is  concerned,  a  little  solution  of
 the  unemployment  problem  can  imme-
 diately  be  found  only  by  enacting  this
 legislation  in  the  ‘way  in  which  we
 hope  to  have  it  that  is,  getting  all  the
 surplus  land  without  exception,  the
 waste  land,  the  forest  land,  the  fal-
 low  land  and  the  cultivable  waste  land
 and  immediately  distributing  it  to  the
 agricultural  labour  and,  specially,—
 here  is  an  amendment—to  MHarijans
 and  Adivasis  and  other.

 So,  this  is  a  very  important  ques-
 tion  and  ¥  hope,  Sir,  you  will  allow
 as  much  time  as  was  given  for  the
 resolution  on  Unemployment  to  this
 Resolution  also.
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 The  land  reform  today  has  become
 the  landlord  reform  because  it  is
 curning  the  landlord  into  a  capitalist
 landlord,  I  will  explain  how  it  has
 become  a  landlord  reform.  Before
 Independence,  what  was  the  object
 and  the  intention  of  the  Congress
 leaders?  What  did  they  want?
 What  was  the  slogan  before  Indepen-
 dence?  From  the  Karachi  Congress
 session  onwards  till  we  got  Indepen-
 dence,  what  was  the  slogan?  As  a
 Congressman,  I  myself  havé  got  the
 experience  that  from  4980  onwards,
 when  we  went  to  the  villages,  it  wes
 the  slogan  of  “Land  to  the  tiller”;
 the  slogan  was  that  landlordism  will
 be  abolished  completely  without  pay-
 ing  any  compensation.  It  was  that
 slogan  that  inspired  lakhs  and  lakhs
 of  people  to  come  to  the  freedom
 movement  and  to  fight  for  freedom.
 It  was  that  slogan  that  inspired  people
 like  me  to  work  in  the  Congress,  to
 go  to  the  villages  and  tell  the  peo-
 ple  what  freedem  is.  The  spirit  of
 land  reform  legislation  as  it  was  said
 by  Gandhiji,  as  it  was  said  by  Jaw-
 aharlal  Nehru,  as  it  was  said  by  the
 Kumarappa  Committee  has  watered
 down  today.  In  order  to  show  that
 I  want  to  refer  to  what  they  had  said
 hefore.

 Jawaharlal  Nehru,  in  his  Autobio-
 grapy  has  said:

 “Our  national  movement  spread
 to  the  lower  middle  class  and  be-
 came  a  power  in  the  land.  Then,
 it  began  to  stir  the  rural  masses
 who  were  finding  it  more  and  more
 difficult  to  keep  up  as  a  whole
 even  their  miserable  rock  bottom
 standard  of  living.”

 Again,  Jawaharlal  Nehru,  in  his
 “Glimpses  of  World  History”  has
 said.

 "The  wind  is  blowing  to  the
 villages  and  te  the  mud  huts  where
 dwell  our  poverty  stricken  peasan-
 try,  and  it  is  likely  to  become  a
 hurricane  if  relief  does  not  come
 to  them  soon:...”

 “AN  our  politieal  problema  and
 discussions  are  but  the  background
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 for  the  outstanding  arid  )verwheltm-
 ing  problem  of  India,  the  land  pro-
 blem.”

 Then,  there  was  a  Resolution  which
 ‘was  passéq  on  abolition  of  Zanddaris
 in  a  conference  held  im  Allahabad  on
 April  27-28  3935  umder  the  Presi-
 dentship  of  Sardar  Vallabhai  Patel
 The  Resolution  stated

 “There  is  only  one  fundamental
 method  *of  improving  the  village
 life,  namely,  introduction  ef  a  cys~-
 tem  of  peasant-propretorship  under
 which  the  tiller  of  the  soil  is  him-
 self  the  owner  of  it  and  pays  reve-
 nue  direct  to.the  Government  with-
 out  the  intervention  from  any
 zeamindar  or  any  talukdar”

 In  1937-39,  the  Congress  High  com-
 mand  set  up  a  National  Planning
 Commuttee  under  the  Chairmanship
 of  Pandit  Jawaharlal  Nehru  to  draw
 up  a  plan  for  national  development

 In  June,  1942,  Gandhi  had  an
 interview—this  is  very  important—
 with  Lows  Fischer  in  which  the  fol-
 lowing  conversation  took  place  It  3s
 written  m  the  Book,  A  Week  with
 Gandhi  a

 “What  would  happen  to  free  India”
 Fischer  asked  “What  is  your  pro-
 gramme  for  the  amprovement  of  the
 lot  of  the  peasantry?”  “The  peasants
 would  take  the  land”,  Gandhi  re-
 phed,  “We  would  not  have  to  tell
 them  to  take  it;  they  weuld  take  it”

 “Should  the  lapdlords  be  compen-
 sated”  Fischer  asked.

 “No",  Gandhifi  said,  “That  would
 be  fiscally  imposaih

 ie
 “You  see”,  he

 smiled,  “Our  gratitide  to  our  mfilion-
 aire  friendy  does  not  prevent  us  from
 saying  such  things  The  village
 would  become  a  self-governing  unit
 living  its  own  life",

 “You  feel  then  thist  7४  miust-he  con-
 fiscated  without  compensation?’  Fis-
 cher  asked,
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 ‘Qf  course”,  Gandhi  agreed  “Tt
 would  be  financially  imposstble  foi
 anybody  to  compensate  the  land-
 lords”

 ¢  ¢  Kumarappa  Commiuittde
 said  that  the  Committee  felt  that,  in
 the  agrarian  economy  of  India,  there
 was  no  place  for  intermediaries  and
 declared  that  land  must  belong  to  the
 taller

 So,  the  whole  question  was  that  the
 land  must  belong  to  the  tiller  nd
 not  to  the  owner  There  3s  a  differ-
 ence  between  ‘owner  of  a  land’  who
 is  far  far  awav  and  who  does  not
 ever.  see  the  land—not  doeg  not
 work  in  the  land  but  also  does  not
 see—and  the  “man  who  tills  the
 land”  ‘Land  belongs  to  the  tiller’  is
 the  slogan  In  the  ceiling  legislation
 even  after  the  Chief  Ministers’  Con-
 ference,  it  is  gaid  that  there  must  be
 compensation  Here  Gandhi  said,
 “No,  at  38  not  possible  to  pay  comren-
 sation,  we  will  tell  the  mullhonaires
 and  the  rich  men  that  we  cannot  pay
 any  compensation”  I  can  understand
 paying  compensation  to  those  who
 have  got  small  pieces  of  land  and
 who  will  have  no  other  means  of
 livelthood  when  you  take  over  the
 land  from  them  But  paying  compen-
 sation  to  the  lakuer  is  against  the
 spirit  of  this  I  wart  to  pomt  out  all
 these  facts  What  is  the  ceiling  today?
 On  whom  are  you  putting  the  ceil-
 ing?  If  you  are  putting  a  ceiling  on
 landholdings,  you  should  go  by  the
 spirit  of  what  was  said  before  Inde-
 pendence,  what  we  told  the  people
 was  that  lahd  belongs  to  the  tiller,
 ‘The  land

 हैं  कद!  2!
 to  the  taller  and  to

 the  owner’  fs  ent  So,  today,  the
 land  does  rot  belong  to  the  ०



 373  Resolution  Re.  AGRAHAYANA  1,  894
 Lang  Reforms

 Pandit  Jawaharlal  Nehru  and  Gandhi-
 ji.  Gandhiji  definitely  said,  ‘No,  it  2s
 impossible  for  us  to  pay  compen-
 sation’.

 *  Here  we  discusseq  about  unemploy-
 ment  problem  With  the  money  that
 you  may  pay  as  compensation,  you

 wan  put  up  some  small  scale  industries
 in  the  country  ang  solve  the  problem
 of  unemployment,

 I  have  quoted  what  Gandhijyi  had
 said.  If  I  say  something  about  land
 reforms,  that  there  should  be  no  com-
 pensation  paid,  you  might  say,  ‘What
 is  this  man  saying?’  But  Gandhij:
 definitely  has  said  that  land  belongs
 to  the  tiller,  You  make  a  legislation
 saying  that  land  must  be  given  to  the
 tiller,  the  man  who  tills  the  land  or
 at  least  the  man  who  stands  and  sees
 that  somebody  stilling  the  land
 and  manages  the  land;  at  least  that
 thing  can  be  made  because  there  is
 unemployment  in  the  country.  There
 are  some  people  having  two  or  three
 acres  of  land—clerks  and  others  who
 are  working;  if  they  have  some  land,
 we  can  understand.  But  what  about
 those  who  are  having  thousands  of
 acres  of  land?  You  have  put  from  0
 to  50  acres—-the  ceiling;  however  less,
 whether  you  get  it  or  not,  I  will  come
 to  that  later.  But  is  it  not  against
 the  spirit  of  what  the  Congress
 preached  before  Independence?  Is  it
 not  against  the  spirit  of  what  we  told
 the  people  before  Independence?  You
 mobilised  them  for  independence,  and
 after  independence  what  you  are  do-
 ing  is  this!  You  are  putting  a  ceiling
 on  land-holdings;  whatever  igs  the
 ceiling,  even  5  acreg  of  Jand  to  a  man
 who  hag  got  other  meang  of  livelihood,
 who  can  live  happily  even  otherwise,
 who  is  a  business-man  why  should  he
 have  that  land?  Give  those  I5  acres

 ‘to  45  people,  one  acre  each,  so  that
 ‘they  will  be  able  to  work  on  land,

 So,  my  first  point  is  this,  In  ac-
 kordance  with  the  spirit  of  the  Reso
 lutions,  the  old  Congress  Resolutions,
 what  the  leaders  of  the  Congress  then
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 sald  openly,  it  should  be  done
 Gandhyi  has  definitely  said  that  no
 compensation  «hould  be  given  because
 we  have  no  money  So,  we  have  to
 tell  those  millionaires  ang  others  who
 own  lond,  ‘We  have  no  money;  we
 cannot  give  you  compensation’,  then
 take  the  land  and  give  it  to  the  tl-
 lers  This  is  the  first  point  I  want  to
 make.

 Before  going  into  the  effect  of  the
 land  reform  legislations  I  want  to  say
 this  When  I  said,  ‘landidtd  reforn’,
 Mr  Shinde  did  not  like  it  at  all;  he
 was  noting  something

 Now  I  would  quote  from  the  Con-
 gress  Reports  also.  This  is  an  extract
 from  the  Report--The  Causes  and
 Nature  of  Current  Agrarian  Tension,
 Ministry  of  Home  Affairs,  Research
 and  Policy  Division,  968  This  is  a
 horrible  report.  Tims  Report  might
 have  opened  the  eyes  of  the  Govern-
 ment  to  call  the  Chief  Ministers  and
 say  something.  I  will  just  read  out
 the  extract  The  report  ponts  out
 that  land  reforms  have  not  made  any
 changes  I  will  quote  some  sentences
 that  are  given  here  Here  it  38  said.

 “Secondly,  the  new  technology
 and  strategy  having  been  geared  to
 goals  of  production,  with  secondary
 regard  to  social  imperatives,  have
 brought  about  a  situation  in  which
 elements  of  disparity,  instability
 and  unrest  are  becoming  conspi-
 cuous  with  the  possibility  of  in-
 crease  in  ténsior!.  Agrarian  reforms
 which  made  an  enthusiastic  start
 immediately  after  independence
 have  almost  ground  themselves  to
 a  halt.  Not  surprisingly,  the  con-
 sciousness  of  injustice  and  wide
 prevalence  of  Iand-hunger  ...”

 Then  it  says  about  ‘Nature  of  Agra-
 rian  Tansiong’:

 “fhe  persistence  of  serious  social
 and  economic  inequalities  in  the
 rural  areas  bag  given  rise  to  ten-
 sions...."
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 “The  aprictiitural  workers  Have

 resotted  to  violenve....”

 ‘Then,  the  report  says  what  the  posi-
 Won  is  in  various  States—Andhra
 Pradesh,  Bihar,  Ovssa,  ‘Taniil  Nadu
 and  so  on.

 Then  they  speak  about  legislative
 measures.  The  first  sentence  is:

 “On  the  negative  side,  there  are
 several  aspects  to  which  little  or
 no  atterition  has  been  given  by
 State  administration.  They  are
 brought  out  in  the  paragraphs  that
 follow:

 No  fixity  of  tenure  to  82  per  cent
 of  the  tenants.”

 About  62  per  cent  of  the  total  number
 of  tenants,  manly,  in  the  States  of
 Andhra  Pradesh,  Assam,  Tamil  Nadu,
 Bihar,  Punjab,  Haryana  and  West
 Bengal  do  not  enjoy  fixity  of  tenure
 They  are  either  tenants-at-wil  or
 ‘subject  to  land-lord’s  right  of  re-

 sumption,  or  enjoy  temporary  protec-
 tion  only

 Here,  I  have  to  point  out  that  even
 to-day,  after  the  passing  of  legislation
 in  Kerala,  there  ave  lakhs  and  lakhs
 of  tenants  who  have  no  records  of
 rights.  It  is  the  same  in  many  places
 im  India.  We  have  raised  this  matter
 in  the  Parliament  several  times.  I
 myself  raised  it.  There  are  people
 who  have  no  record  of  rights.  They
 are  tilling  the  land  for  the  last  25
 or  80  years.  Whom  the  legislations  are
 passed,  the  landjords  go  to  the  court

 eden
 asks,  ‘Where  ig  the  record?’

 is  no  record.  I  will  show  you
 that  all  the  cenaus  reports  say  that
 the  number  of  persons,  the  number
 of  agricultural  lahour,  in  percentage,
 Rag  risen  trom  960  to  797I.

 What does  it  show?  It  shows  @iat  those
 who  had  a  little  piece  of  Jand,  have
 या  their  land.  ‘They  have  not  got
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 be  there  and  there  thust  be  sortie
 record  that  he  is  tilling  the  land.  No
 record  of  rights  has  been  taken  in
 many  States  in  India  even  after  the
 Centr

 “hase  che  he
 has  said  ke

 that.  is  why  here  it  is  said  that
 82  per  cent  have  no  security  of  tenure.

 Then,  lastly,  forcible  eviction  of
 tenants  Forcibly  ejectments  of
 tenants  have  taken  place  particularly
 in  States  where  attempts  dre  made  to
 prevent  evictions  and  ejectments  have
 taken  place  on  e  large  scale  under
 the  guise  of  ‘voltintary  surrenders’.
 Certain  States  like  Gujarat,  Kerala,
 Maharashtra,  MadKya  Pradesh,  Rafas-
 than,  Manipur  and  Tripura  have  made
 provisions  for  verification  of  surren-
 der  by  revenue  authorities.  But  these
 forcible  ejectments  of  tenants  are
 there  because  the  landlords  are
 powerful.  So  forcibly  they  go  there
 ana  the  Police  aldo  help  them  or  they
 go  to  the  court  and  the  court  says,
 ‘There  is  no  Heeord  of  right’.  So  they
 send  the  Police  to  eject  them  and  80
 they  are  ejected.  Even  after  the
 lind-reform  legislation,  when  it  is
 impiemented,  transfers  of  land  have
 tended  to  defeat  the  aims  of  legisla-
 tion  for  ceiling.  I  want  Mr.  Shinde
 and  the  hon.  Minister  to  note  this.
 RR  ig  not  what  I  say,  it  is  your  own
 Home  Ministry  which  went  to  the
 villages,  thet  says,  and  this  was  in
 i969;  and  to-day  in  3972  you  may
 atk  what  is  the  position.  BZven  in
 1872,  these  things  have  not  only  not
 stopped

 satiny  फ
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 The  condition  of  agricultural  labour
 has  not  changed  materially  and  in
 some  respects  has  worsened  in  spite
 of  land  reforms.  I  want  to  know  this.
 In  some  cases,  it  has  worsened.  Not
 only  it  hag  not  changed,  in  spite  of
 land  reforms,  but  the  condition  of
 agricultural  labour  has  worsened.  The
 incidence  of  unemployment  is  as  high
 as  38  per  cent.  This  is  in  respect  of
 agricultural  labour.  The  Minimum
 Wages  Act  ig  a  dead  letter.  That  is
 another  thing,  a  very  important  thing.
 This  is  what  the  Government  say,  not  I:

 “As  regards  minimum  wages  to
 agricultural  workers,  a  ‘Diagnostic

 Study  of  Conditions  of  Rural
 Labour”  made  for  he  National
 Labour  Commission  comes  to  the
 finding  that  the  Minimum  Wages
 Act  remains  a  dead  letter  because
 wages  fixed  8  or  i0  years  ago  have
 not  been  revised.  Ruling  wages  in
 some  cases  are  higher  than  the
 statutory  wages.  The  rural  labour
 4s  mostly  ignorant  of  the  Minimum
 Wages  Act  in  agriculture  and  its
 provisions.  While  generally  wage
 tates  for  peak  seasonal  operations
 are  higher  as  compared  to  statuto- /
 जाए  fixed  minimum  wage,  the  slack
 season  wage  rates  in  many  cases  re-
 ‘quire  to  be  raised.  There  is  hardly
 any  machinery  for  effective  imple-
 mentation  of  the  Minimum  Wages
 Act  is  agriculture.”

 There  is  no  machinery  and  that  ig  the
 reason  why  they  say  it  is  not  enfore-
 ed.  What  is  the  conclusion?  I  have
 no  time,  so  I  would  not  go  into  all  the
 details.

 ‘What  is  the  conclusion?

 “Ag  of  now,  the  land  reform
 measures  have  not  benefited  the
 actual  tiller  in  all  cases.  There  is
 considerable  concentration  of
 ownership.  Much  of  the  land  es
 cultivated  in  small  holdings  by
 tenants  and  share-cnoppers  who

 Yack  security  of  tenure  and  whe
 have  to  pay  exorbitent  rents.”
 :266i  LS—L2.
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 I  do  not  want  to  go  into  details.  The
 last  paragraph  is  very  important,  That
 may  be  the  reason  why  panels  have
 been  constituted,  commissiong  have
 been  appointed,  the  Chief  Ministers
 have  been  called.  They  say:

 “The  problem,  in  other  words,  has
 to  be  tackled  on  a  wide  front
 effectively  and  imaginatively.  Fai-
 lure  to  do  80  may  lead  to  a  situation
 where  the  discontented  elements
 are  compelled  to  organize  them-
 selves  and  the  extreme  tensions
 building  up  with  the  ‘complex
 molecule’  that  ig  the  Indian  village
 end  in  an  explosion.”

 So,  in  many  places,  as  far  as  the
 agricultural  labour  is  concerned,  their
 number  has  increased  and  the  Mini-
 mum  Wages  Act  is  not  implemented
 and  there  are  struggles  by  the  agri-
 cultural  labour.  Not  only  do  they  not
 get  any  help  from  the  State  Govern-
 ments  but  they  are  attacked  by  the
 State  Governments  and  by  the  Police
 in  the  name  of  law  and  order.  I  say,
 if  there  is  any  difference  after  the
 land  reform  legislation,  the  difference
 is  that  al]  the  maladies  that  were
 there  in  969  are  still  there,  and  what
 the  Study  Group  of  the  Home  Minisa-
 try  has  said  has  only  strengthened
 what  I  am  saying.

 I  want  to  ask:  after  the  panels  and
 committees  what  is  the  agricultural
 labour  percentage,  the  total  number
 of  workers?  I  want  to  say  that  in-
 stead  of  getting  land,  those  who  hed
 land,  have  lost  the  land.  I  have  got
 here  the  figures  which  are  taken  from
 the  Government  reports  and  from  the
 answerg  to  questions  in’  Lok  Sabha
 and 80  on.  The  figures  are:

 1981  1971

 Andhra  28.50  37.40

 Assam  3.59,  985

 Bijapur  22.97  ©  88.08

 Kerala  I788  20.68
 Pari]  Nadu  842  20.18
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 [Shri  A.  K  Gopalan}
 As  far  ag  the  agricultural  labour  is

 concérned,  with  each  census,  the  num-
 ber  is  increasing.  It  ic  because  even
 the  small  peasant  who  has  got  one
 cent  or  50  cents  or  half  an  acre  of
 land  hag  been  evicted  and  he  has
 been  thrown  out  and  he  comeg  into
 the  category  of  agricultural  labour

 Aa  tay  as  the  implementation  of
 land  reform  measures  ig  concerned,  I
 will  tell  about  that  im  a  short  time
 because  the  tyme  ig  short.  It  is  a
 total  failure.  One  reason  is  that  there
 are  numerous  exemptions  given.  You
 want  to  get  as  mucb  land  as  possible
 But  ig  it  possible  to  get  so  much  land
 with  so  many  exemptions?  The
 amendment  that  was  given  by  my
 friend,  Mr  Panigrahi,  nobody  will
 implement,  and  x»  anybody  thinks
 that  it  can  be  implemented,  he
 is  wrong  because  the  land  has  al-
 ready  gone  out  of  the  hands  When
 you  say  that  the  ४९१  Ministers  are
 meeting  for  th  purpose,  one  meet-
 ing  means  that  the  landlords  in  the
 whole  of  India  wil]  make  mala  fide
 transfers

 SHRI  ANNASAHIB  P.  SHINDE:
 Gopalanji,  you  have  become  too  pessi-
 mist.

 SHRI  A.  K.  GOPALAN:  Certainly
 not.  I  will  tell  my  experience.  My
 experience  ig  what  I  say.  If  it  is  not
 so  in  other  places,  what  can  I  say?
 I  can  say  about  my  experience  in
 Kerala.  And  then  if  it  ie  not  the
 case  in  other  places,  then  J  do  not
 know.

 The  implementation  of  land  re-
 forms  is  a  failure  because  of
 numerous  exemptions.  It  hes  been
 pointed  out  that  Kerala  has  77  exemp-
 tions  Madbya  Pradesh—i4,  Maha-
 rashtra—7,  Uttar  Pradesh--20  ahd  so
 oh.  Exehptions  are  available  for
 plantationg,  sugarcane  fartns

 oe fugar-cane  factories,  o  ”
 mechanised  farms,  religious,  cHari-
 tiBhe  and  educational  institutions  aid
 trusts  art]  cp-operativé  targus.
 aly  these  exemptions,  where  will  be
 the  land  for  distribution?  When  you
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 sey  all  these  are  exempted,  where  is
 the  land?  Everybody  will  have  a
 sehool  or  build  a  college  and  put  the
 land  in  the  name  of  the  college  Then
 there  will  be  no  land.  All  these  ex-
 emptiong  have  virtually  made  «it
 impossible  to  get  eny  land.

 Then,  there  is  evasion,  there  are
 transfers,  etc.  Take  for  instance
 Kerala  I  will  only  go  mto  that.  A
 Measure  wes  passed  in  Kerala  in
 1958-59  when  the  Communist  Muinis-
 try  was  there.  What  happened?
 After  the  legislation  was  passed  the
 Ministry  was  pulled  down  By
 whom,  I  should  not  say.  So,  there
 was  no  time  for  implementation.  Time
 was  not  given.  It  was  the  first  such
 legislation  in  India  that  was  passed
 It  was  a  model  legislation  But  what
 happened?  As  Congress  President
 the  present  Prime  Minister  created
 the  hiberation  struggle  and  toppled  it
 down  and  I  do  not  want  tp  go  into
 that  history  That  happened  in  967
 It  was  again  passed  by  the  Coalition
 Minutry.  President's  assent  wag  got
 in  1970.  After  that  the  High  Court
 struck  it  dawn.  I  want  to  ask  tnis
 Why  was  it  not  included  immediately
 in  the  Sth  Schedule?  It  was  only
 after  representation  here  in  the
 Parlament,  after  saying  $0  many
 things,  that  they  have  includad  in  the
 Sth  Schedule.  When  it  was  included
 what  was  the  delay  due  to?  That  75
 why  I  have  been  saying  that  nothing
 will  be  done.

 From  958  to  ‘1963  all  the  transfers
 which  were  made  by  the  landlords
 were  revalidated.  The  assent  was
 given  by  the  President  in  1970.  The
 assent  was  given  to  the  Bill  which
 Wag  not  included  in  the  9th  Schedule
 The  Central  Government  said,  you
 myst  change  it,  you  must  amend  that,
 to  revalidate  all  the  transfers  that
 have  bean  hy  the  tendiords  from
 4958  to  J963.  In  958  the  Ministry
 was  there  and. jt  passed  a  ‘legialation
 They

 re

 @  hot  implement  if  They
 knew,

 5
 20%

 othet
 pial  ral come,  efther  or

 i

 3  80  again  the
 Bil  ’  itnple-
 men’  Onee’  it  x  78  SP,
 the  President.  Then  it  was’ to  be  in-
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 cluded  in  the  9th  Schedule  Then
 they  told  us,  we  will  not  allow  unless
 you  make  an  amendment  The  State
 Government  said,  we  wil]  out  this  in
 the  Sth  Schedule,  we  want  it  Only
 after  this,  the  Central  Government
 said,  we  have  to  revalidate  these
 transfers  from  958  to  963

 My  friend  the  hon  Munster  says
 that  Iam  a  pessimist  Sir  how  can  I
 be  an  optimist?  How  can  I  be  opti-
 mistic?  The  State  Government
 wanted  this  thing  The  State  Gov-
 ernment  passed  this,  the  assent  of  the
 President  was  got  And  yet  this
 thing  happened  That  is  one  thing
 And  then,  how  much  time  is  neces-
 sary  for  implementation?  What  was
 done  by  the  Kerala  Government?  In
 the  970  Bill  at  38  stated—there  8
 a  clause  to  this  effect—that  after  3
 months,  if  the  necessary  information
 Tegarding  excess  land  is  not  given.
 the  Government  may  impose  a  fine  of
 Rs  290  for  the  first  time  and  after
 that  for  the  lapse  of  every  day  a  fine
 ar  Rs  50  will  be  wungosed.  That  is
 «a  very  good  thing  This  is  a  good
 legislation  which  says,  after  8  months,
 you  must  say,  what  excess  land  75
 there  If  not,  you  must  pay  a  fine  of
 Rs  200  on  the  very  first  day  If  you
 persist,  you  must  pay  a  fine  of  Rs  80
 for  each  day  We  have  made  certain
 calculations  about  this  If  the  Gov-
 ernment  had  fined,  they  wottld  have
 got  Rs  85  crores,  and  there  would
 have  been  no  necessity  for  any  other
 tax  at  all

 Was  any  landlord  fined?  Why  weie
 they  not  fined?  Why  did  the  Govern-
 ment  not  do  it?  Why  did  they  not
 ask  for  the  records?  The  Supreme
 Court  did  not  strike  it  down  Why
 did  they  not  ask  for  those  land  re-
 cords?  Why  did  they  not  impose

 «fines,  xf  called  for?  Instead  of  doing
 all  that,  they  put  me  simply  made
 the  jail,  only  because  I  pointed  out
 all  this.  I  entered  into  one  land,  I
 said,  Travancore  Maharaja  has  got
 ry  mush  of  excess  land  lam  not

 x
 the

 tant
 हद  am  only  just  paint-

 this  out,  You  must  find  out  how
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 much  excess  land  he  has  got  For
 that  there  was  a  satyagraha,  It  was
 only  a  satyagraha  to  find  out  whether
 anybody  had  excesg  land  We  start-
 ed  that  only  to  show  that  we  think
 that  this  landlord  or  that  landlord
 has  got  excesg  land  Our  stand  was
 this  If  he  has  not  got  excess  land,
 forgive  us  But,  if  he  has  got  that
 land,  take  that  land  So,  in  this  pro-
 cess,  what  happened?  2  lakhs  of
 people  were  arrested  I  wag  ane  है
 was  put  inside  the  jail  I  was  put  m-
 side  the  prison  under  some  charge
 I  argued  my  case  myself  in  the  Court
 The  magistrate  in  the  end  was  good
 enough  to  say  ‘There  is  no  charge  at
 all’  I  was  released  I  atgued  my-
 self  I  may  tell  you  that  I  am  not  a
 lawyer  But  commonsense  made  me
 thmk  that  what  they  did  was  wrong

 When  they  came  to  arrest  me  as
 Member  of  Parliament,  I  asked  them:
 Under  what  section  are  you  gaing  to
 arrest  me?  They  said  No  scction,
 we  came  to  arrest  you,  because  some-
 body  has  asked  us  to  arrest  you  मे
 said  No,  I  will  not  come.  You  take
 me  If  you  tell  the  section,  I  will
 walk,  otherwise  you  carry  me  What
 happened?  They  just  carried  me  I
 do  not  want  to  go  into  the  details
 about  7

 I  only  want  to  convince  my  hon
 friends  about  at  There  is  an  Act,
 That  Act  says,  you  can  fine  half  a
 dozen  persons  for  not  giving  you  a
 list  of  excess  land  But  when  was
 it  begun?  It  was  begus,  only  when
 we  begas  our  own  struggle.  It  was
 only  after  our  struggle,  after  our
 agitation,  that  this  was  implemented,

 I  ask  the  Minister  one  question  Is
 any  legislation  necessary  for  giving
 the  waste  Jand,  and  fallow  land?  How
 much  is  there,  do  you  know?
 According  to  the  Government  figure
 258  crones  acres  of  land  are  there,
 ag  per  the  970  figure.  That  come-
 prises  of  fallow  and  cultivable  waste
 land.  why  i  7  that  ths  is  not
 distributed?  You  can  saz  that  you
 have  distributed  something  But,
 even  if  one  acre  38  left,  can  we  not
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 [Shri  A.  K.  Gopaian]
 ask:  why  is  'it  Weft?  Why  is  it  not
 distributed?  as

 Sir,  when  theré  ig  hunger  iy  the
 country,  when  unemployment  is  in
 creasing,  when  agricultural  Jabour
 have  no  work  alaé,  when  people  are
 teady  to  work,  why  ig  it  that  the
 cultivable  falléw  land  and  waste  land
 were  not  given  to’them?  Therefore,
 for  that’  alse,  st¥uggle  has  to  begin.

 +

 This  is  what  happeneg  ‘in  Kerala
 two  months  baek,  There  was  a
 thousand  families  who  were  occupy-
 ing  that,  land.  You  may  eall  it  by
 the  name.  .‘eneroachment?  or  what-
 ever  other  term  you  may  like.  They
 waited  patiently  for  25  years.  They
 went  into  the  land.  They  stayed
 there.  They  cultivated  the  land.
 Then,  -what  happened?  In  the  rain,
 they  wera  driven  out.  Their  huts
 were  burnt.

 Sir,  let  alone  land  reform  legisla-
 tion,  should  there  not  be  some  human
 ‘consideration?

 Now  it  is  rainy  season  in  Kerala,  I
 have  seen  families  with  children  of

 ‘one  year  0०008  ahd  8  months  old;  they
 are  just  standing  on  the  road:  They
 are  sleeping  on  the  roadside.  I  went
 and  I  saw  them.  This  is  what  has
 happened.

 So,.even  with  this  legislation,  such
 transferg  have  been.  made.  You
 would  not  get  those  lands.  I  gay,

 and  will  be  got  only  if  you  are  very
 strict.  Although  there  was  a  very
 good  legislation,  this  is  the  experience.
 I  do  not  think  that  land  r2form  legis-
 lation  will  give  what  we  want.  It
 will  not  give  what  Gandhiji  preached,
 what  Nehru  said,  namely,  land  to  the
 tiller—what  we  preached  to  the
 people.  Land  to  the  tiller  is  a  slogan
 which  has  been  watered  down  today
 Land  is.  not  given  to  the  tiller.  In
 the  name  of  land  reform,  you  are  dis-

 .cussing  today  whether  it  ig  to  be  0
 acrés  or  5  acres  or  50  acres,  You
 are  discussing  whether  it  is  to  be  irri- -
 gated  land  or  unirrigated  land  and  all  -
 that

 ——_
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 the  Government  follows,

 -lands  are.

 ‘tnuch  of

 transferred  to-—
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 But,  the  only  consideration’  should
 be  this.  Here  is  9  man  who  has:  got
 80  much  land.  All  right.  Find  out
 whether  he  has  any  other  ‘means  of
 livelihood.  If  that  is  so,  no  ianq  will
 be  given  to  this  man,  There  is  anr
 ether  man  who  has  absolutely  noth-
 ing.  He  hag  no  ground  to  sleep  on
 To  that  man,  land  must  be  given

 But  that  is  not  the  policy  which
 I,  as  a  con-

 gressman,  suffered  many  yesrs  inside
 the:  jail;  I  went  to  the  people.  and
 preached,  I  sincerely  thought  that
 even  after  25  years  of  independence
 excess  land  has  not  been  given  to
 these  people.  Even  the  fallow  land,
 the  waste  land  and  the  forest  land
 that  is  available  today;  is  not  given.
 What  we  find  is  only  some  Collector’s
 order,  to  find.  out.  where  the  fallow

 I  say,  it  can  be  found  out
 within  a  month.  They  can  ask  the
 panchayats  or  the  boards.  to  fing  out
 and  they  will  find  out  and‘  this  land
 can  be  given.  But  this  has  not  been
 done  even  after  25  years  of  Inde-
 pendence.  That  is  why  I  say  that  let
 a  target  be  fixed,  and  let  all  the

 ‘exemptions  ‘be  removed,  and  let  Gov-
 ernment  try  to  get  as  much  land  as
 possible  and.see  that  even  after  so

 delay,  the  land  is  trans-
 ferred  to  the  landless.  Mr.  John,  the
 Revenue  Minister  was  telling  tis  that
 he  was  keeping  8  record  of  one
 thousand  acres  of  land,  but  when  he
 went  to  enquire  about  the  land  he
 wag  tolg  by  everyone  that  the  Jand
 was  in  his  hand.  The  landlords  had
 given  a  chit  saying  that  they  had  got
 excess’  land  ard  the  total  was  one
 thousand  acres...  But  when  the  offi-
 cials  were  sent  to.  find  out  the
 thousand  acres,  each  man  told  them
 that  the  land  with  him  was  only  that
 portion  .  which.  rightly  belonged:  to
 him.  The  pavers  show  that  there  is

 ‘excess  land.  But  where  is  the  excess
 land?  The  excess  land  has  been

 others.  This  is  the
 whole  truth  ard  the  experience  at
 Jeast  in  my  state.  I-ean  say  that  per-

 ‘haps  that  is  the  same  :position  in:  some
 other  ‘states  also:  That  is  why I  say
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 that  if  Government  wants  at  least  the
 remaining  land  to  be  given,  they
 shoulg  fix  up  a  target  and  remove
 all  the  exemptions  and  go  ahead.  2
 read  yn  the  press  the  other  day  that
 in  Tamil  Nadu  about  half  a  Jakh  of
 agricultural  labourers  and  landless
 people  round  about  Madras  city  had
 encroached  on  some  land,  but  they
 were  given  that  land  and  they  were
 not  driven  away  from  that  land.  So,
 I  would  submit  that  those  who  are
 living  on  the  Jand  shoulg  be  assured
 of  that  land.  Mostly,  they  are  Hari-
 jang  and  Adibasis,  and  we  should  see
 that  they  are  assured  of  that  land.  In
 the  Kerala  legislation  it  has  been  said
 that  50  per  cent  must  be  given  to
 Harijans.  But  I  would  say  that  if
 Government  do  not  make  any  changes,
 then  even  the  avalable  amount  of
 land  which  Government  think  today
 can  be  given  wil]  not  be  there  avail-
 able  for  distribution.  I  do  not  have
 much  time  at  my  disposa).  Other-
 wise,  I  would  have  shown  what  each
 Chief  Minister  had  said  when  the
 legislation  was  passed  and  how  after
 wards  they  had  said  that  they  were
 expecting  about  two  lakhs  acres,  but
 actually  when  they  went  and  inspect-
 ed,  they  found  only  40,000  acres.  If
 we  delay  the  whole  thing  by  appoint-
 ing  these  commissions  and  committees
 and  having  discussions,  then  .there
 चका!  be  no  Jand  left  and  what  will
 remain  would  only  be  an  illusion.
 That  ig  why  I  have  said  in  my  rego-
 lution  that  what  hag  been  done  is  a
 hoax  and  it  hes  heen  a  failure  he-
 cause  of  the  biireaucratic  machinery,
 and  because  of  the  unwillingness  of
 the  State  Governments  who  have
 their  own  interests,  some  ह.  whose
 Ministers  also  have  their  own  interest
 to  safeguard  and  because  of  the
 attempts  on  the  part  of  the  landlords
 and  others  who  are  eager  to  see  that
 the  legislation  is  not  implemented.

 all  the  State  Governments  to  enact
 effective  land’  reforms  before  the
 26th  January,  2073  through  which
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 the  land,  monopoly  of  landlords  is
 broken,  all  the  exemptions  are  done
 away  with  and  ceiling  is  fixed  in
 such  a  way  so  that  sufficient  land
 is  made  available  for  distribution  to
 the  agricultural  workers  and  poor
 peasants,”.  ,

 There  are  some  amendments  to  this
 resolution.  Hon,  Members  who  want
 to  move  their  amendments  may  do  so
 now.

 SHRI  JHARKANDE  RAI  (Ghosi).
 I  beg  to  move;

 That  in  the  resolytion,—
 after  “recommend”

 “effectively”.  wm
 insert

 That  in  the  resolution,—
 for  “landiords”  substitute  “land-

 owners”.  (4)

 SHRI  HARI  KISHORE  SINGH
 (Pupri):  I  beg  to  move:

 That  in  the  resolution,—
 for  “effective  land  reforms  before

 the  26th  January,  293  through which  the  land  monopoly  of  Jand-
 lords  is  broken,  all  the  exemptions are  done  away  with  and  ceiling  is
 fixed  in  such  a  way  so  that  euffi-
 cient  land  is  made  available  for
 Gistribution  to  the  agricultural
 workerk‘and  poor  peasants”

 Substitute—

 “expeditiously  comprehensive
 legislation  on  land  ceiling  in  the
 light  of  the  guidelines  drawn  up  by
 the  Government  pf  India  on  the
 basig  of  the,  conclusions  of  the
 Chiat  Ministers’  Conference  on  land

 7  ae
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 ar  speedy  and

 effective  tation  of  the
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 DR.  LAXMINARAIN  PANDEYA
 (Mandisaur):  I  beg  to  rhove:

 ¥
 That  in  the  resolutioh,—

 for  “to  the  agricultural  workers
 and  poor  peasants.”

 pubstitute,—

 “by  December,  2973  among  land-
 Jess  Harijans,  Adivasis,  egricul-
 tural  labourers,  poor  peasants  and
 mihtary  personnel”.  (5)

 MR.  CHAIRMAN:  These  amend-
 mentg  are  now  before  the  House.

 SHRI  A.  K.  GOPALAN:  As  far  as
 these  amendments  are  concerned,  may
 I  say  just  now  that  I  accept  some  of
 the  amendments?....

 MR,  GHAIRMAN:  The  hon.  Member
 can  say  that  at  the  end.  Now,  Shri
 K.  Suryanarayana.

 SHRI  ट,  SURYANARAYANA
 (Eluru):  Excuse  me,  Sir,  I  want  to
 speak  in  Telugu.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 The  Andhras  have  become  very  much
 conscious  of  their  rights.

 *suRI  K.  SURYANARAYANA
 @hrw):  Mr.  Chairman,  Sir,  I  am
 glad  that  Mr.  Gopalan  who  was  an
 erstwhile  colleague  of  ours  in  Con-
 gresg  Party  and  who  alse  werit  to  jail
 with  us,  brought  about  his  personal
 experiences  far  as  the

 eh
 tion

 of  the  tand  refortis  are  cor  int
 his  State.  There  is  no  doubt  th  his
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 Government  in  so  far  as  the  question
 ef  land  reforms  is  concerned.  The
 question  of  implementation  is  the
 responsibility  of  the  Government.  In
 this  connection  I  beg  to  submit  that
 several  State  Governments  are  facing
 several  difficulties  in  implementation
 of  these  land  reforms.  I  am  also  to
 state  that  the  Centre  is  in  a  positiun
 to  help  the  various  Governments  to
 implement  these  reforms  successfully
 and  should  do  so.  It  is  not  correct
 to  think  that  we  can  eradicate  poverty
 that  is  prevalent  in  thousands  of
 villages  in  our  country  by  passing
 lavg  for  land  reforms.  We  are  ris-
 taken.  This  is  to  only  a  meth‘d  by
 which  poverty  can  be  eradicated  to
 some  extent.  That  is  my  submission

 Therefore  I  would  humbly  like  to
 submit  to  you  that  I  also  agree  with
 the  ideas  and  suggestions  put  forward
 by  you.  I  would  like  to  state  that
 the  iand  reforms  should  become  a
 stepping  stone  for  anybody  tc  pro-
 duce  more.  While  we  talk  of  refcrms
 we  should  also  think  about  the  various
 inputs  thet  are  required  for  cultiva-
 tion.  It  is  a  well  kriown  fact  that
 the  land  we  have  is  not  enough.  We
 find  that  gevera)  statistics  which  are
 not  probably  correct  are  being  men-
 tioned  in  election  matifestes.  The
 innocent  people  bélieve  all  these  false
 figures  and  expect  much  from  these
 parties.  I  beg  to  submit  that  these
 false  figures  résuit  from  the  manipu-
 lation  of  village  karanam.  The  fault
 does  not  lie  either  ut  the  State  Gov-
 ernment  or  the  Central  Government.
 ॥  congratulate  the  varioug  State  Gov-
 ernments  as  ‘well  as  the  Central ‘  Government  which  are  trying  to  bring
 ‘about  land  reforms,  In  thts  connec-

 saying  that  it  id  not  enough  If  a’party  tfon  I  whuld  Like  to  state  that  there
 in  power  bi

 4  0
 legidtatjon,  “He  are  severe!  big  lahdlords  who  were

 remitided  ,ii8  it  fg  Incimbent  on  give  extaiisive  Wacth  of  lands  by
 any  party  which “ig  in  power

 iti
 ether  way  ‘of  ‘idise.-  They  are  enjoying  the

 it  is  DMK,  CPI,  Congress,td  ste"that  fruits  of  it.  I  have  submitted  several
 the  implementatior

 फै
 theke  jar.4’re-  complaints  to  the’  State  Governtnent

 foo  done
 aa”  कक

 ४४

 h  without  any  result,  In  my  own  dis-

 ele
 Ie  jan  is  Bora

 i
 we
 ase

 “Wrtet”  there  dré  -  abut  4  tb  8  com-

 7 rat  th  gividy  sugiegtiing  YS  the  plaints  of this  nature  pending
 betore

 Faas  chen  a  ia  a  ed  vane  Ca  Heer  we  rT  oe  ad  एप  hs  eel Uatticonlpliihendt
 *The  original apieeh  gan  tielvered  de  Tol  ie



 329  Land  Reforms  AGRAHAYANA  ॥7,  489  (SAKA)  Land  Reforms  330
 (Res.)

 the  Government  for  the  last  two
 years.  We  all  know  that  big  zamin-
 dares  are  taking  advantage  2  their
 influence  in  Government  circles,  Re-
 ecéntly  we  had  the  delegates  of  Po-
 land  here.  We  _  understand  from
 them  that  even  in  their  country
 which  is  a  even  their  country  which
 is  a  socialistic  country,  the  viable  unit
 of  land  is  about  50  acres.  I  therefore
 submit  that  the  land  reforms  which
 we  propose  to  carry  out  is  only  one
 of  the  meahs  for  the  evolution  of  a
 socialistic  pattern  of  society.  We  are
 agreed  that  the  richest  should  not  get
 cancenirated  in  the  hands  of  a  few
 people.  We  must  see  that  each  citizen
 in  this  country  hag  reagonable  means
 of  livelihood.

 Shri  Gopalan’s  party  was  in  power
 in  Kerala.  It  was  found  out  even  if
 the  Government  then  wanted  to
 distribute  the  land  to  the  landless
 poor  people,  the  land  that  was  avail-
 able  was  not  enough.  Every  body  in
 thig  country  shoulg  abide  himself  with
 the  progressive  idea  of  land  reforms.
 I  am  sorry  that  an  effort  is  being
 made  on  the  part  of  the  opposition
 Parties  to  state  that  there  are  some
 landlords  and  some  vested  interests
 who  are  against  these  land  reforms.

 It  is  very  unfortunate  to  that  Mr.
 Indrajit  Gupta  while  speaking  or  the
 Mulki  rules  problem  said  that  some
 vested  interests  are  behind  that  agi-
 tation  which  w@  see  these  days.  He
 is  not  correct.  se  particularly  named
 one  community  im  that  respect.  His
 charge  was  that  these  vested  interests
 are  behind  this  agitation  for  separate

 2  Andhra  region.
 I  can  mention  a  leader  of  Shri

 Gupta’s  party  whose  father  purchased
 land  from  a  zamindar  in  a  big
 measure.  The  zamindar  had  no  right
 to  sell  that  land.  He  is  Mr.

 /  Rajeshwar  Rao.  He  transferred  the
 title  of  the  major  portion  of  that  land
 ¢o  his  family.  He  donated  about  5
 acres  of  land  to  the  party  and  talks
 of  socialism  ahd  land  reforms.  I
 therefore  submit  that  we  cannot  make
 a  people  believe  of  hollow  slogans.

 just  to  cheat  the  public.

 “matter,  ‘They  cah

 (Res.)
 MR.  CHAIRMAN:  Let  the  hon.

 Member  please  come  to  land  reforms
 and  the  resolution.  Let  him  net  go
 into  the  Mulki  rules  now....

 SHRI  K.  SURYAANARAYANA:  In
 the  name  of  land  reforms,  each  and
 every  time  there  are  so  many  things
 said  by  my  hon.  friends  in  the  narre
 of  landlords

 SHRI  BHOGENDRA  JA  (Jai-
 nagar):  The  hon,  Member  is  referring
 to  persons  who  are  not  in  a  position
 to  reply  m  this  House.  with  regard
 to  the  charges  that  he  ९  making  oe

 SHRI  RAMAVATAR  SHASTRI
 (Patna):  **

 MR.  CHAIRMAN  That  word  will
 be  expunged  from  the  proceedings,
 because  it  is  unparliamentary.

 SHRI  K.  SURYANARAYANA  I
 would  request  my  hon.  friend  to  agree
 to  an  inquiry.  Since  he  is  saying  like
 that  I  am  _  prepared  to  stand  an
 inquiry.  Let  him  appoint  a  committee
 from  his  own  party.  If  it  is  proved
 to  be  like  that,  then  I  am  willing  to
 apologise.  Otherwise,  he  must  apolo-
 gise  to  me  and  to  the  House.

 SHRI  A.  K.  GOPALAN:  The  ques-
 tion  is  not  whether  he  is  the  son  of  a
 jandlord  or  not,  but  whether  he  has
 lands  or  not......

 SHRI  K.  SURYANARAYANA:  My
 hon.  friends  opposite  are  only  saying
 all  this,  and  Government  are  being
 criticised  by  them  and  they  are  al-
 ways  saying  that  Government  is  not
 siding  with  the  agricultural  poor  but
 they  are  siding  only  with  the  land-
 lords.  That  was  why  I  mentioned  the
 case  of  Shri  Rajeswara  Rao  and  his
 son.  They  878  raising  all  these  things

 Let  them
 appoint  a  committeé  froin  their  own!
 party  and  please  inquire  inte  this

 appoint  sortfebody
 from  their  own  party  to  inquird  irfto
 the  matter  ang  let  him  go  and  see
 frig  family,  share od  '

 **Expunged  as  ordered  by  the  Chair
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 [Shri  K.  Suryanarayana]
 Let  him  please  exeuse  me  for  saying

 this,  Hé  is  a  friend  of  mine  and  I  am
 also  his  friend...

 MR.  CHAIRMAN:  Lét  the  hon.
 Member  come  to  the  resolution.  That
 word  wherever  it  seeurg  will  be  ex-
 ‘punged  ftom  the  proceedings.’  Please
 come  to  the  Resolution,  and  not  deal
 with  Mulki  Rules,  the  Andhra  Com:
 Munist  Party  and  86  6H,

 SHRI  K,  SURYANARAYANA:  I
 will  follow  your  advice.

 SHRI  BHOGENDRA  JHA  rose—

 MR:  CHAIRMAN:  When  your  turn
 comes,  you  can  speak.

 SHRI  RAMAVATAR  SHASTRI:  I
 accept  hig  challenge.

 SHRI  K.  SURYANARAYANA:  I
 accept  it.

 -MR.  CHAIRMAN:  Challenges  may
 be  hurled  outside.

 SHRI  K.  SURYANARAYANA:  We
 all  work  for  the  poor  people.  Every
 government  is  bound  to  work  for  the
 poor  people.  That  is  our  slogan.
 Whatever  be  the  complexion  of  the
 Government,  it  will  always  work  for
 the  poor  people.  That  is  natural.

 SHRI  BHOGENDRA  JHA:  On  a
 point  of  order.

 MR.  CHAIRMAN:  Please  sit  down.

 SHRI  BHOGENDRA  JHA:  He  is
 naming  a  person.  -Tomorrow  it  will
 be  on  the  agenda.  I  will  enquire
 from  him  and  fing  out  if  he  is  stating
 a  truth.  He  has  said  in  the  name  of
 his  wife  and  others,  he  has  kept  2,000
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 SHRI  K.  SURYANARAVANA:  I
 did  not’  say  2,000  acres.  I  said
 acres.

 SHRI  BHOGENDRA  JHA:  He  sald
 it  is  in  the  nameé  of  his  wife....

 है

 SHRI  K.  SURYANARAYANA:  His
 father  and  all  his  family.  They  have
 migrated  from  the  Guntur  district  to
 purehasé  2,000  acres

 SHRI  BHOGENDRA  +  JHA:  Such
 aspersions  cannot  be  made  against  a
 member  of  the  CPI.  It’  cannot  be.
 permitted.  Tomorrow  I  should  ke
 allowed  to  clear  this  up.,  I  will  make
 enquiries  and’  come  with  the  facts.

 MR.  CHAIRMAN:  He  can  speak
 when  his  turn  comes

 “SHRI  BHOGENDRA  JHA:  I  can-
 not  speak  about  it  now  because  I  do
 not  know  the  facts.  I  have  to  enquire

 MR.  CHAIRMAN:  “When  his  turn
 comes,  he  can  reply  to  the  arguments
 now  made.  That  will  also  go  on  re-
 cord.  Why  is  he  interrupting  now?

 SHRI  K.  SURYANARAYANA:  Wil
 conclude  his  speech.

 *SHRI  K.  SURYANARAYANA:  I
 therefore  want  to  reiterate  that  it  is
 not  enough  if  we  pass  legislation
 here  is  also  necessary  that  a  super-
 visory.  machinery  should.  be-  created
 to  see  that  this  legislation  is  properly
 implemented  -in  its-true  spirit.  I
 therefore  submit  that  the  subject  of
 land  reforms  should  be  completely
 taken  over  by  the  Centre.  With  this
 I  coheltide  my  speech.

 *The  original  ‘speech  ‘was  delivered  in  Telugu.
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 aft  dein  at  (अम नगर)  :  सभापति

 महोदय,  माननीय  सदस्य  मे  जो  बात  कही  है,

 उसके  बारे  में  मैं  एक  ही  बात  कहूँगा।  जहां  तक

 चली  पी०  झाई०  का  सवाल  है,  हम  समझते

 हैं  कि  जो  कोई  भी  हमारी  कथनी  कौर  करनी

 में,  हमारे  एलान  और  व्यवहार  में,  एक  को

 बतायेगा,  वहू  हमारी  मदद  करेगा  ।  श्री

 राजेश्वर  राव  हमारे  सबसे  ऊंचे  नेता  हैं  ।

 माननीय  सदस्य  ने  उनके  बारे  में  जो  कुछ  कहा
 है,  उसके  बारे  में  मैं  जाकर  करके  सौ  तथ्यों को
 प्राप्त  करके  इस  सदन  में  कहूंगा  ।

 SHRI  K.  SURYANARAYANA:  I
 did  not  mention  the  Party.

 शी  भोगने  झा  :  माननीय  सदस्य,  श्री

 गोपालन,  ने  इस  विषय  की  ऐतिहासिक  पृष्ठ

 भूमि  को  सदन  के  सामने  रखा  है  ।  उसके  बारे

 में  कोई  दो  रायें  नहीं  हैं  7  इसलिए  मैं  उस

 इतिहास  में  नहीं  जाना  चाहता  हूं  ।  सभी  जानते

 हैं  कि  कांग्रेस  देश  से  झाम  लोगों  में  उस  समय

 गई,  जब  गांधीजी  ने  व्यक्तिगत  रूप  से  कुरूपा-

 रन  के  किसानों  का  नेतृत्व  किया  ।  उससे  पहले

 किसानों  का  कांग्रेस  के  कोई  ताल्लुक  नहीं  था  ।

 श्री  गोपालन  मे  942  के  बाद  का  जिक्र  किया

 है  कि  गांधीजी  ने  लुई  फ़िशर  से  कहा  कि  हम

 जमींदारों  को  बिना  मुआवजा  दिये  जमीन

 को  किसानों  में  बांट  देंगे  ।

 देश  का  सौभाग्य  कहिये  या  दुर्भाग्य,  राज

 देश  में  स्थिति  यह  है  कि  बड़े  भूस्वामियों  के

 प्रवृतियों  का  बड़ा  हिस्सा  जनसंघ से से  निकल

 कर  कांग्रेस में  बला  गया  है  1  लोकसभा  के

 ,  पिछले  चुनावों  के  बाद  बड़े  भूस्वामियों का

 बड़ा  हिलता  भाव-मकड़े  की  पार्टी  में  चला  गया
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 है।  उन  चुनावों  में  लोकहित-बिरोधी  नीतियां

 अपनाने  के  कारण  जनसंघ  शादी  दक्षिणपन्थी

 दलों  की  हार  हुई  भौर  उसके  बाद  बहुत  से

 बड़े  जनसंघी  भूस्वामी  भी  कांग्रेस  में  शामिल

 हो  गये  ।  श्री  वाजपेयी  भले  ही  इस  पर  अफ़्सोस

 करें,  लेकिन  राज  स्थिति  यह  है  कि

 पूड़ी  के  साम्प्रदायिक  काले-प्राम  को  कराने

 वाले  यह  जनसंघ  भी  जरा  बिहौर  से  मिनिस्टर

 हैं जो कि  3!  दिसम्बर,  i97.  तक  विधान

 सभा  में  जनसंघ  के  एम ०  एल०  To  थे  ।

 यही  कारण  है  कि  जब  भी  भूमि-सुधार
 की  बात  पाती  है,  तो  कांग्रेस  में  बड़े  बड़े  भू-
 स्वामियों  के  प्रवक्ता  भूमि-सुधार  के  उद्देश्य  को

 भुला  देते  हैं।  क्या  भूमि-सुधार  का  उद्देश्य  यह

 है  कि  गरीबों  पर  रहम  किया  जाये  ?  मैं  कहना

 चाहता  हूं  कि  थे  ग़रीब  नहीं  हैं--वे  हमारे  और

 बाप  के  पालनकर्ता  और  अन्नदाता  हैं,  जिनकी

 कमाई  पर  हम  जिन्दा  हैं।  जो  भी  बड़ा  स्यामी
 है,  चाहे  बह  किसी  भी  परिवार  का  हो,  मेहनत
 की  कमाई  से  सेकड़ों  हजारों  एकड़  ज़मीन  किसी

 की  नहीं  है,  बहू  लूट  की  कमाई  का  नतीजा  है,

 चाहे  उस  परिवार  में  मैं  पैदा  हुआ  हूं  था  कोई
 कौर  पैदा  हुआ  हो  इस  समाज  व्यवस्था  में  के

 इन्दर  झपती  ईमानदारी  की  मेहतत  के  कोई

 सैकड़ों  एकड़  हासिल  कर  लेगा  यह  असम्भव  है

 इसलिए  वह  सोचा  परिवार  है।  उसमें  पैदा

 होने  बाले  का  कुसूर  नहीं  है  न  भ्रामक  न  मेरा  t

 लेकिन  ह  परिवार  सैकड़ों  एकड़ या  हज़ारों

 MR.  CHAIRMAN:  The  hon.  Mem-
 ber  may  continue  his  speech  next
 time.  We  shall  take  up  the  half-an-
 ‘hour  discussion  new.


